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SECOND COUNCIL OF STATE\ 

VOLUME 11-'929 

COl~NCIL OF STATE. 
Monday, 16th September, 1929. 

The Council met iri the Council Chamber at Viceregal Lodge, Sunla, at 
Eleven of the Clock, being the first day of the Seventh Session of the Second 
Council of State, pursuant to section 63D (2) of the Government of India Act. 
The Honourable the President (the JI,onourable Sir H,enry Moncrieff Smith, 
Kt., C.I.E.) waS in the Chair. -

MEMBERS SWORN: 

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain, K.C.I.E., Kt. 
. (Education, Health and Lands Member) ; , 

The Honourable Mr. John Herbert Fyfe (Bengal Chamber of Commerce) ; 
The Honourable Mr. Thomas Ryan, C.I.E. (Industries and Labour 

Secretary) ;. 
The Honourable Mr. Pratap Chandra Dutt (Madras: Nominated Official) ; 
The Honourable Mr. Alma. Latifi, O.B.E. (Punjab: Nomina.ted Official) ; 
The Honourable Mr. Surpat Singh (Bihar and Orissa: Non-Muhamma-

dan); . 
The Honourable Mr. Clement Wansbrough Gwynne, C.I.E., O.B.E. (Home 

Department: Nominated Official). ' . 

QUESTIONS AND ANSWERS. • 
FURTHER REFORMS FOR INDIA. 

1. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will Government be pleased to state: .• 

'(a) When the Simon Commission and the Committee of the Central 
Legislature in India are going to submit their reports about the 
grant of further reforms in India 1 

( 1 ) 112 
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(b) When is any Bill about the grant of further reforms in India, if any, 
going to be introduced in the British Parliament 1 

(c) What, if any, facilities are being given to the representatives of 
India, for taking any part with the representatives of the British 
people in framing the ultimate scheme of reforms for India 1 

(d) Whether, and, if so, what, arrangements are going to be made about 
the ratification of the ultimate scheme of reforms for India, by the 
people of India, before or after it is passed by the British Parlia-
ment 1 

THE HONOURABLE MR. C. W. GWYNNE: (a), (b), (c) and (d). The 
Government of India are not in a position to make any statement. 

TRANSFER OF THE MILITARY CONTROL OF ADEN TO HIS MAJESTY'S GoVERN-
MENT. 

2. THE HONOURABLE MR. KUMAR SANKAR RAY aHAUDHURY: 
Will Government be pleased to state whether the opinion of the people 
of India was taken in any way about the cessation of the military control 
of Aden ~o the British Government 1 If not, why not 1 

THE HONOURABLE SIR CHARLES WATSON: I am not clear whether 
the Honourable Member has in mind the general question of the transfer of 
the military control of Aden to His Majesty's Government or the recent 
legislation in Parliament which gave formal effect to that transfer. He will, 
however, I think find the answer to both in the Foreign Secretary's reply 
in the Legislative Assembly on the 29th January, 1929, to a similar question 
(No. 199) by Mr. Gaya Prasad Singh. 

CAUSES OF FLOODS IN INDIA. 

3. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will G~vernment be pleased to state whether any enquiry has been held 
at any time about the causes of floods in different parts of India during the last 
five years; if so, when, and what has been the result of such enquiries? 

THE HONOURABLE MR. T. RYAN: Matters relating to floods I,lnd the 
steps taken to deal with them are primarily the concern of Local Governments. 
The Government of India have, therefore, no detailed information regarding 
enquiries that have been held into the causes of floods in different parts of 
India during the last five years or what has been the result of such enquiries. 
But thftf have every x:eason to believe that, where necessary, enquiries have 
been made, or are being made, and that all possible action is being taken. 
This is certainly the case in areas which are directly administered by the 
Central Government. . 

2. I may add for the Honourable Member's information that the Govern-
ment of India, although not directly responsible, have, on two different 
occasions recently-namely, in 1924 and 1927-addressed Local Governments 
and offered to assist them in any way, and in particular in makiBg any investi-
gations they thought necessary. Advantage of this offer has been taken 
by three Local Governments-by the Bihar and Orissa Government in invesii-
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gating the flood problems in Orissa, and by Assam and Be!lgal, both of 
which provinces have been visited by the Consulting Engmeer to ~he 
Government of India with a view to advice being given by him regardmg 
flood problems. 

FLOODS IN INDIA. 

4. THE HONOURABLE MR. KUMAR SANKARRAY CHAUDHURY: 
Will Government be pleased to state the number of floods that have taken 
place in different parts of India during the last five years? 

THE HONO'L'RABLE MR. C. W. GWYNNE: I have placed a statement on 
the table giving the information asked for by the Honourable Member. 

Number of 8erious jfoods reported to the Government of India during the last five yearB. 

In 1925.-Two each in the Madras Presidency and OriEsa and one in the Bombay 
Presidency. 

In 1926.-0ne in Bengal, three in Burma and one each in Oris8a, the Punjab, Assam 
and the Central Provinces. 

In 1927.-0ne each in the Bombay Presidency, Bengal, Bihar and 'Orissa and Assam. 
Floods also occurred in the Punjab and the North·West Frontier Province. 

In 1928.-0ne each in the Madras Presidency and the Punjab. 
In 1929.-0ne each in the Bombay Presidency, Madras Presidency, the Punjab, 

the North·West Frontier Province and Burma, and three in Assam. 

SALE OF SILVER IN LARGE QUANTITIES IN ENGLAND. 
5. THE HONOURABLE MR. KUMAR SANKAR RAY CR.<\.UDHURY: 

Has any communication been received by the Government of India from the 
Indian Chamber of Commerce, Calcutta, deprecating the policy of 
Government in respect of their selting silver in large quantities in England 
lately as being detrimental to the interest of the country? If so, what steps 
do Government propose to take' in the matter ? 

THE HONOURABLE MR. E. BURDON: The letter in question has heen 
received. All the points raised in it were fully discussed between the 
Honourable the Finance Member and the Chamber recently in Calcutta. The 
Finance Member has given his careful attention to the matter and he hopes to 
be able to meet the Chamber's views in certain respects. I will give the 
Honourable Member a copy of statements which Sir George Schuster has re-
cently made on the subject in another connexion, and I hope this will be of some 
use to my Honourable friend. 

ROAD MOTOR COMPETITION 'WITH RAILWAYS. 

6. THE HONOURABLE MR. KUMAR SANKAR RAY CHAGDHURY: 
I~ it a fact that Indian Railways are being greatly affected by competition 
WIth road motors? . If so, where and to what extent, and what steps do 
Government propose to take about it ? 

THE- HONOURABLE MR. J. A. WOODHEAD: Passenger earnings on 
Indian Railways have been affected to a certain extent during recent years by 
road motor competition where metalled roads lie parallel to the railway line. 
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The general policy adopted by railway administrations is to meet such com-
petition by endeavouring to afford to the public better service than is given 
by road transport. For fuller particulars, I would refer the Honourable 
Member to paragraph 69 of the Railway Board's Report on Indian Railways for 
1926-27 and paragraph 54 of the Report for 1927-28. 

THE PROPOSED AroCHA-DACCA RAILWAY. 

7. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
What stage has the construction of the proposed Aricha-Dacca Railway now 
reached, and what steps do Government propose to take at present for its 
construction 1 

THE HONOURABLE MR. J. A. WOODHEAD: The final. location of the 
line and preparation of land acquisition plans are in progress. Construction 
will be commenced after the detailed estimates prepared on the basis of the final 
location survey have been submitted to and accepted by the Railway Board, 
but it is unlikely that financial considerations will permit of active construction 
before 1931. 

CONSTRUCTION OF THE ISWARDI-SADHUGANJ RAILWAY. 

8. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Have Government come to any decision about the construction of the 
Iswardi-Sadhuganj Railway in the district of Pabna 1 If so, what 1 

THE HONOURABLE Mit. J. A. WOODHEAD: The project is still under 
consideration. 

ALLEGED BAN ON THE NEWSPAPER Liberty OF CALCUTTA. 

9. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Has the newspaper Liberty published in Calcutta been banned from the 
Eden Hindu Hostel at Calcutta 1 (b) Has Mr. S. C. Ghattak, officiating 
District Magistrate of J essore, issued a circular to all Government servants 
prohibiting them from subscribing to that paper 1 (e) If so, why 1 (d) Have 
the Government of Bengal or the Government of India had any hand in the 
matter 1 

THE HONOURABLE MR. C. W. GWYNNE: The Government of India had 
no concern with the action alleged and have no information regarding it. 

ApPOINTMENT OF A REPRESENTATIVE OF THE BENGAL BANKERS' FEDERATION 
TO THE BENGAL PROVINCIAL BANKING ENQUIRY COMMITTEE. 

10. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Are Government aware of the existence of the Bengal Bankers' Federation 
formed by the federation of a large number of indigenous banks in Bengal? 
(b) If so, what is its constitution and who are the constituent banks? (e) Has 
any representative of that body been appointed to the provincial branch 
in Bengal of the Banking Enquiry Committee 1 (d) If not, why not 1 -

THE HONOURABLE MR. E. BURDON: (a) The Government are aware of 
the existence of the Bengal Bankers' Federation. 
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(b) They have been informed py the Federation that the Federation re-
presents about 600 Banks and Loan Offices in Bengal. 

(e) There is no representative of the Federation on the Bengal Provincial 
Banking Enquiry Committee .. 

(d) The generalscheme for the composition of the Provincial Committees, 
which was settled, I may say, after consultation with, inter alia, a number of 
representative members of this Council and of the two Associations of Indian 
and European Chambers of Commerce, provided that the Committee should 
include a representative of the indigenoU2 banking community. Dr. Narendra 
Nath Law has been selected for this purpose on the advice of the Local Govern-
ment. In regard to this whole matter of Provincial Committees the views and 
wishes of Local Governments have very properly, I think, been given great 
weight. 

ENQUIRY BY THE TARIFF BOARD REGARDING THE SALT INDUSTRY. 

11. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) .What is the scope and object of the enquiry by the Tariff Board about 
salt 1 (b) Is it to be confined to the definite policy oientrl.lsting the manufac-
ture to private enterprise and that on the West Coast of India alone 1 

(c) Do Government propose to publish the report of Mr. Strathie about 
the matter? 

THE HONOURABLE MR. J. A. WOODHEAD: (a) and (b). I have nothing 
to add to paragraph 6 of the Resolution of this Department No. 601-T.(1), 
dated the 25th July, 1929, which was published in the Gazette of India of 27th 
July, 1929, and to which the Honourable Member's attention is invited. 

(c) Mr. Strathie did not submit what can properly be called a report, but 
wrote a departmental note for the information of the Central Board of Revenue. 
A copy of this note has been supplied to the Tariff Board for information, and 
any future publications on the whole subject of salt will now be left oven till 
the Tariff Board's Report on the salt industry has been received. " 

I may, however, add that the entire matter that this note contained was 
embodied in the Report of the Central Board of Revenue which was published 
along with the Government Resolution of the 12th May, 1928. 

ASSESSMENT OF COTTON PIECE-GOODS. 
12. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

What is the scope and object of the investigation to be held by Mr. G. S. 
Hardy about the conditions of tariff in respect of imported cotton goods 1 

THE HONOURABLE MR. E. BURDON: As stated in the Press Commu-
nique issued on the 22nd July, 1929, Mr. G. S. Hardy has been appointed to 
examine the possibility of substituting a system of specific duties for the exist-
ing system of ad valorem assessment of cotton piece-goods. He will simulta-
neously ascertain and report what changes have taken place, since the Tariff 
Boar<l: reported, in the volume of imports, classes of goods imported and ~he 
extent and severity of external competition with the products of the Indian 
mills. 
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CoNSTRUCTION OF A BRIDGE OVER THE BBA.HMAPUTRA.. 

13. THE HONOURARLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Do Government contemplate the construction of a bridge over the 
Brahmaputra 1 (b) If so, where and when! . 

THE HONOURABLE MR. J. A. WOODHEAD: There are no proposals for 
a bridge over the Brahmaputra, but the construction of a bridge over the 
Meghna river near Bhairab Bazar is under consideration. 

OPENING OF AIR MAIL SERVICES IN INDIA. 

14. THE HONOURABLE MR. KUMAR SANKARRAY CHAUDHURY: 
(a) Do Government contemplate opening air mail services between difierent 
places in India? (b) If so, when, between what places and upon what 
terms 1 

THE HONOURABLE MR. T. RYAN: (a) Yes; the matteris at present en-
gaging the attention o~ the Government of India. 

(b) I regret that I am not at present in a position to communicate parti-
culars to the Honourable Member, but these will be furnished to him as soon 
as possible, and a copy will be placed on the table of the House. 

ISSUE BY THE GOVERNMENT OF INDIA OF A RESOLUTION REGARDING LAND 
REVENUE. 

15. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Is it a fact that at a conference of Revenue Members of the Provincial Govern-
ments it was decided that the Government of India would issue a Resolution 
on land revenue after consulting Local Governments? (b) If so, have the Local 
Governments been consulted? (c) Are the Government of India issuing any 
Resolution? (d) If so, when, and what Resolution? 

. THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: (a) 
And (b). Yes. 

(c) and (d). The Government of India hope to issue the promised Reso-
lution as soon as possible. 

INDIANISATION ON THE COMPANY-MANAGED RAILWAYS. 

16. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY : 
(a) Was there any understanding that the Company-worked Railways would 
also carry out the policy of Indianisation to which the Railway Board had 
committed itself when the Lee concessions were sanctioned for application 
to officials on Company lines? 

(b) How far have the Company-managed Railways carried out the 
policy of Indianisation and how much of it is Anglo-Indian, and how much 
other than Anglo-Indian ? 

THE HONOURARLE MR. J. A. WOODHEAD: (a) Yes. 
(b) The Honourable Member will find the information he desires in Ap-

pendix G to Volume I of the Annual Reports by the Railway Board on Indian 
Railways, copies of which are in the Library. 
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INCREASING THE DEMAND FOR INDIAN COTTON IN ENGLAND. 

17. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) What suggestions, if any, have the Indian Central Cotton Committee, in 
their annual meeting held at Bombay in July last, made to the Indian Trade 
Commissioner in England with a view to increasing the demand for Indian 
cotton there 1 (b) What steps do Government propose to take about it 1 

THE HONOURABLE MR. J. A. WOODHEAD: The proceedings of the 
last annual meeting of the Indian Central Cotton Committee have not yet beeD. 
published. It has, however, been ascertained from the Secretary to the Com-
mittee that no communication on the subject referred to has been addressed 
by him to the Indian Trade Commissioner in England, since the meeting was 
held. 

• PROCEDURE ADOPTED BY GOVERNMENT FOR LEVYING CUSTOMS DuTY ON GOOD& 
DESTINED FOR INDIAN STATES AND FOREIGN TERRITORIES. 

18. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY : 
(a) What is the method adopted by Government of levying custom duties 
upon goods destined for inland Indian States and foreign territories 1 (b) Do 
Government propose to introduce any change in these methods 1 (c) If 
80, what changes 1 

THE HONOURABLE MR. E. BURDON: (a) Goods intended for inland 
Indian States are liable to customs duty on entering British India and no re-
bates of duty are granted on re-export to Indian States except in the case of 
goods intended for the Kashmir State, the duty upon such goods being trans-
ferred to that State. So far as goods for foreign territories are concerned 
no customs duty is levied in the case of goods intended for the Government of 
Nepal; full rebate of customs duty is also granted in the case of trade and private 
goods to that country subject to certain safeguards, e.g., proof of re-expoftation. 
Trade and private goods to Afghanistan are allowed similar concessions. In 
the case of goods destined for Persia via Duzdap, duty is first levied and sub-
sequently a refund of 15/16ths of duty is made. Similarly, in the case of goods 
destined for China via Bhamo and Tengyueh, 7/8ths of duty is refunded when 
the goods reach their destinations. The deductions of 1/16th and 1/8th re-
ferred to above are made in order to meet the expenditure on administration 
incurred by the Government of India. 

(b) and (c). Th~overnment of India do not propose to make any change 
in the existing procedure except as part of any decision that may be reached 
on the recommendations of the Butler Committee, which will be considered 
in due course. 

USE OF THE CART ROAD BY THE DARJEELING HIMALAYAN RAILWAY. 

19. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Upon what terms is the Cart Road used by the Darjeeling ~layan 
Railway and who maintains the said road in repair 1 

THE HONOURABLE MR. J . . A. WOODHEAD: The terms are contained 
in the Darjeeling Himalayan Railway Contract, dated 8th April, 1879. This-
contract is printed at pages 132 to 146 of the" Reprint of Contracts of Hardwar-
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Dehra, Sara-Sirajganj and Darjeeling Himalayan Railways ", a copy of which 
is available in the Library. 

PROTECTION OF THE RIGHTS AND PROSPECTS OF PRESE:NT INCUMBE:NTS OF 
THE INDIAN MEDICAL SERVICE IN CIVIL EMPLOY, ETC. 

20. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Is it the policy of Government to guarantee to the present incumbents 
in the Indian Medical Service all the prospects of service and promotion 
which they had when they joined the service? (b) If so, has a similar 
guarantee been given in respect of other services as well? (c) What are these 
guarantees in detail in respect of the different services? 

(d) How many European doctors have been stationed in the interior 
districts in different provinces to afford facilities of treatment to European 
o,fficers' and h~w many in different headquarters of provinces and how many 
in hospitals and colleges, respectively? 

'(e) (i) How many Indian Medical Service men have been placed in 
Central and Provincial administrative posts 1 (ii) What proportion do they 
form of the total cadre 1 (iii) How many of them are Indians? 

(f) Do Government propose to create a provincial cadre of the Medical 
Service for the minor provinces or to reserve these posts also for the Indian 
Medical Service men? 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: (a) 
The Honourable Member is presumably referring to Indian Medical Service 
officers in civil employ whose rights require protection owing to the reduction 
in the number of reserved posts under the reorganization scheme. I would 
.invite his attention to paragraph 8 of the Press Communique lssued on the 
10th May, 1928, a copy of which has been placed in the Library of the House. 

(b) and (c). The existing rights and prospects of members of other all-
India services operating in the transferred field have also been fully preserved, 
jor instance, it has been provided by rules-

(1) that no person may be appointed without the previous sanction of the 
Secretary of State in Council to any post borne on the provincial 
cadre of an all-India service except a person who is either a 
member of the service or is already holding a post borne on 
the cadre of that service; 

(2) that the cadre of a provincial or a subordin. service may not be 
increased or reduced without the Secretary of State's previous 
sanction, if such increase or reduction would affect adversely a 
member of the corresponding all-India service; 

(3) that an all-India service post may not be abolished without the 
previous sanction of the Secretary of State in Council, if an 
existing member of the service is likely to be prejudiced thereby, 
and in no case may a post carrying special payor a post of the 
Head of a Department be abolished without the sanction of that 
authority. 

(d) The distribution will be found in the Annexures to the Press Com-
munique referred to by me in answer to part (a). 
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(e) If by the words" administrative posts" is meant such posts as carry 
the rank of Colonel or Major-General, then the post of Director General, 
Indian Medical Service, which is under the Central Goverru:nent, is the only post 
which is reserved for Indian Medical Service officers under the re-organization 
scheme announced in the Press Communique of the 10th May, 1928. Under 
this scheme the total number of Indian Medical Service officers required for 
civil employ is 302. The nine Surgeon Generalships an:d Inspector 
Generalships of Civil Hospitals in provinces are also at present held by Indian 
Medical Service officers, all of whom are Europeans. 

(j) If the Honourable Member means that there' should be one cadre for 
all posts held by Assistant Surgeons in all the minor provinces, then I may 
say that there is no such proposal under the consideration of the Government. 
The posts reserved for Indian Medical Service officers in the minor provinces 
will be found inAnnexure I to the Communique to which I have already 
referred. 

EGYPTIAN SCHEME OF LOANS TO CULTrv ATORS ON SECURITY OF COTTON STORED. 

21. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Has the Indian Central Cotton Committee brought to the notice of the 
Government of India or the Provin cial Governments any scheme proposed by 
the Egyptian Government of loans being advanced on the security of cotton 
designed to assist the small producer 1 (b) If so, what is the scheme? (0) 
What steps do Government propose to take in the matter 1 (d) Are similar 
measures contemplated in respect of jute and other agricultural products 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-l-HUSAIN: (a) 
Yes. 

(b) The main features of the scheme are explained in the note of the 
Secretary, Indian Central Cotton Committee, copies of which are placed on the 
table. 

(0) and (d). The Indian Central Cotton Committee discussed the scheme 
at its meeting in July last and considered that it was of great interest and import-
ance to India. The information collected by the Committee has been brought 
to the notice of all Provincial Governments with the request that the details 
of the scheme may be communicated to co-operative institutes, Central Co-ope-
rative Banks and similar institutions in each province interested in the finance 

. and marketing of the cotton crop. The information has also been supplied to 
the Provincial Banking Enquiry Committees. 

It is understood from the information, so far available, that the scheme has 
not yet been put into practice in Egypt and the Indian Central Cotton Commit-
tee. is taking steps to keep itself informed of the progress of the scheme and 
particularly of such experience as may be obtained as a result of its actual 
operation in the cotton growing tracts in that country. The Gove~ent of 
India have no doubt that Local Governments and the Central and Provincial 
Banking Enquiry Committees will take suitable action on the information 
supplied to them by the Indian Central Cotton Committee. A copy of the 
Honourable Member's question and of this reply will be sent to all the Local 
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Governments and Administrations and also to the Secretary, Central Banking 
Enquiry Committee. 

Note of the Secretary, Indian Central Cotton CommiUu. 
The scheme is designed to be worked by Government in co· operation with Banks. A 

nucleus fund of £15,000 is to be deposited by Government with each Bank for the purpo!le' 
of making advances against cotton deposited by cultivators in apP"oved godowns, com· 
pounds, etc. Banks will requisition daily from the National Bank the amount of advances: 
approved on the previous day. The grower may, on depositing his cotton at any of thtt 
several places nominated by Government, including bank compounds, warehouses and 
approved ginning factories, obtain advanc~9 on a fixed scale according to the amount of 
cotton deposited, its variety and class. The limits of the amounts of cotton upon which 
advances can be obtained are, minimum 5 kantars (6 maunds), maximum 500 kantars 
(600maunds). Interest at the rate of 4 per cent. per annum is required to be paid by culti· 
vators taking advances, but all other charges, e.g., storage, packing, weighing, protection, 
etc., are borne by Government. Advances are only granted to growers on their own crop" 
and they are required to furnish a declaration to this effect previous to receiving a loan from 
a Bank. Each cultivator has to sign a contract form before receiving an advance. 
Advances are sanctioned for a period of four months with the option of extension for 
four more. The necessary staff, cashiers, agents, warehouse.keepers, etc., are nominated 
by the Bank but paid by Government. Furthermore, the Banks furnish sacks, etc., at 
a reasonable cost to borrowers requiring these for the packing and storage of their eottonr 

the expense in this connection being also met by Government. It is interesting to note that 
the borrowers have to agree to Government taking charge of the ginning of all cotton 
deposited and to accept the classification of their cotton made at the place of deposit 
or ginning factory. The borrower further authorises Government to sell the seed at a price 
considered reasonable and may authorise Government further to effect the sale of his 
cotton after ginning in the Bourse of Minst el Bassal. In default of payment at maturity, 
of capital, interest and expenses which have been advanced by Government to borrowers, 
Government can proceed to sell the cotton deposited after 30 days' notification of sale; 1 per 
cent. will be recovered from the proceeds of such sales for the expenses incurred in realizing 
the Security and, from the net price obtained, the advance, principal and interest· 
outstanding, are deducted and the balance sent to the borrower. 

ELECTRIFICATION OF CERTAIN SECTIONS OF THE SOUTH INDIAN RAILWAY. 
22. THE HONOURABLE MR. KUMAR SANKARRAY CHAUDffiJRY: 

(a) Are there any negotiations going on between the Madras Government and 
the Railway Board about the electrification of certain sections of the South-
Indian Railway 1 (b) If so, what is the proposal and what decision have the 
Railway Board come to about it ! . 

THE HONOURABLE MR. J. A. WOODHEAD: The question of taking 
electricity from the Madras Government's Pykara Hydro·Electric Scheme 
has been under examination for some time; present indications are that, with 
the exception of the Nilgiri Mountain Railway, the electrification of which is 
still under consideration, there is no justification for electrifying any section 
of the South Indian Railway from the -Pykara Scheme. 
PuRCHASE BY THE EAST INDIAN RAILWAY OF CuRRENT AT CERTAIN STATIONS 

TO BE SERVED BY THE UNITED PROVINCES GOVERNMENT'S TRANSMIS-
SION LINES. 
23. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

(a) Are negotiations taking place between the East Indian Railway ami the 
United Provinces Government's electric development scheme'r 

(b) If so, what are the negotiations 1 
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THE HONOURABLE MR. J. A. WOODHEAD: The Agent, East Indian 
Railway, reports that he is arranging for the purchase of ~urrent at certain 
milway stations to be served by the United. Provinces Government's trans-
mission lines. 

• ELECTRIFICATION OF THE SUBURBAN RAILWAYS OF CALCUTTA. 
24. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY : 

Do Government contemplate the electrification of the suburban railways 
of Calcutta at an early date 1 

THE HONOURABLE MR. J. A. WOODHEAD: The matter is still under 
examination and it is impossible to say when the investigation will be comp-
leted. 

CASES OF FRAUD, EMBEZZLEMENT AND FINANCIAL IRREGULARITIES ON 
RAILWAYS. 

25. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Is it a fact that 60 cases of fraud and embezzlement and financial 
irrej(ularities have been reported in Mr. G. Kaula's Appropriation Accounts 
of Railways in India, 1927-28 1 (b) If so, what are the details of these cases, 
and what steps do the Railway Board propose to take in the matter 1 

THE HONOURABLE MR. J. A. WOODHEAD: Copies of the Appropriation 
Accounts of Railways in India for 1927-28 are in the Library and the Honour-
able Member will find full details of the cases he refers to in that publication. 
As regards the steps that the Railway Board propose to take in the matter, 
I would refer him to the evidence given by the Financial Commissioner of 
Railways before the Public Accounts Committee when this report was discussed 
by them last-month. 

UNDESIRABILITY OF PLEADINGS BEING DRAWN BY ATTORNEYS. 
26. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

(a) Is it a fact that Mr. Justice Buckland sitting as a Judge on the Original 
Side of the Calcutta High Court has repeatedly drawn attention to the undesir-
ability of pleadings being ,drawn by attorneys 1 

(b) Is there any law which forbids attorneys from drawing pleadings 
in suits on the Original Side of the High Courts in India 1 (c) If not, do Gov-
ernment propose altering the law in any way 1 

THE HONOURABLE MR. C. W. GWYNNE: (a) Yes. 
(b) High Courts are empowered to frame rules. Government do uot 

propose to alter the law. 
NUMBER OF CASES COMPROMISED IN THE COURT OF MR. JUSTICE BUCKLAND 

OF THE CALCUTTA HIGH COURT. 

27. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Is it a fact that more cases coming up before Mr. Justice Buckland on the 
Original Side of the Calcutta High Court are compromised by the parties than 
before any other Judges 1 

THE HONOURABLE MR. C. W. GWYNNE: Government have no 
information. , 
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CoNTRIBUTION TO THE CoUNTESS OF DUFFERIN'S Fmro, ETC. 

28. 'filE Ho,NOURABLE MR. KUMARSANKAR RAY CHAUDHURY: (a) 
How much contribution, if any_ is made by the Government of India to the 
Lady Dufferin Fund Association for the provision of medical aid to women? 
(b) How and where are women dtlctors recruited for the Society 1 (e) How 
many of these doctors are Indians or doctors with Indian qualifications 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: (a) An 
annual contribution of Rs. 3,70,000 is made from Central Revenues to the 
Countess of Dufferin's Fund. 

(b) Recruitment to the Women's Medical Service is made both in England 
and in India, but with the exception of specialists for teaching posts all recruit-
ment has, since 1926, been made in India. The Selection Committee which 
recruits in India, consists of the Director General, Indian Medical Service, the 
Surgeon to His Excellency the Viceroy and the Chief Medical Officer, Women's 
Medical Service. In England candidates are recruited by a sub-committee 
of the Countess of Dufferein's Fund consisting of a medical man and two medi-
cal women, two members of the sub-committee at least being conversant 
with Indian conditions. A copy of the general rules and regulations of the 
Women's Medical Service for India has been placed in the Library of the House. 

(e) Of the total cadre of 44 officers in the Women's Medical Service, 22 
including 9 Anglo-Indians are of Indian domicile. As regards the qualifications 
possessed by officers of Indian domicile, one has only an Indian degree and has 
now proceeded to England for further study in her special subject, two have 
British degrees, whilst the others have both Indian and British degrees. 

INDIAN DOCTORS EMPLOYED IN EUROPEAN Hos PITALS, ETC.' 

29. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Are there any Indian doctors employed in hospitals for Europeans 1 

(b) If so, how many 1 
(e) Do European patients object to being treated by Indian doctors 1 
(d) If so, is there a similar objection on the part of Indians to being 

treated by Indian doctors ? 
THE HONOURABLE KHAN BAHADUR MuN SIR FAZL--I-HUSAIN: 

(a) to (d). The Honourable Member has not mentioned whether he wants 
statistics for military or non-military hospitals. In any case, it would be 
impossible to answer his question without having a referendum of patients. 

CREATION OF AN ALL-INDIA MEDICAL CoUNCIL, ETC. 
30. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

(a) Will Government be pleased to state the result of the Conference of 
Ministers and heads of the Medical Departments of the difierent provinces 
recently held at Simla with regard to the introduction of a Bill for constituting 
an All-India Medical Council ? 

(b) If the said Bill has been dropped by Government, why has it been 
so done? 

(e) Is it a fa0t that the provincial authorities were against centralisation 
of control 1 
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(d) Is it proposed to appoint a whole-time Commissioner of Medical 
Education 1 If so, were the various Universities concerned in India con-
BOlted and what has been the opinion expressed by them , 

ee) If the Universities in India have not been consulted in the matter, 
do Government contemplate consulting them before coming to any final 
decision 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: , 
(a) The views expressed at the Conference are under consideration. 
(b) Government have not arrived at any decision. 
(c) The opinions expreBSed by provincial representatives at the Conference 

were not unanimous. 
(d) and (e). The proposal to appoint a whole-time Commissioner of Medical 

Qualifications and Standards has been accepted by Local Governments. The 
Government of India did not consult the Universities concerned, and have no 
infoJmation whether these Universities were consulted by Local Governments. 

ORGANISATION. OF MEDICAL RESEARCH IN' INDIA. 

31. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Do Government propmje to take any steps upon the report of the Fletcher 
Committee on the organisation of medical research in India 1 

THE HONOURABLE KHAN BAHADUR l\IIAN SIR FAZL-I-HUSAIN: 
Government have approved in principle the recommendation for the establish-
ment of a Central Medical Research Institute at Dehra Dun, but the details 
are still under consideration. The attention of the Honourable Member is in 
this connection invited to paragraph 27 of the proceedings of the meeting of the 
Standing Finance Committee held on the 29th August 1928 and to the appen-
dix referred to therein. Copies of these proceedings and of the Fletcher Com-
mittee's report will be found in the Library of the House. 

NUMBER OF GOODS VANS RUNNING EMPTY FROM ONE PROVINCE TO ANOTHER. 

32. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) How many goods vans ran empty frOIn one province to another each 
year during the last five years 1 

(b) Do Government contemplate the issue of any concession rates for the 
utilisation of these empty vans 1 

THE HONOURABLE MR. J. A. WOODHEAD: No record is maintained of 
goods stock running empty froIn one province to another. Ai> empty running 
is due to the volume of traffic in one direction being greater than in the other, 
obviously no Railway Administration will refuse to quote concession rates for 
traffic in the direction of empty running if thereby additional traffic can be 
created. But, in doing so, they have tel take into consideration the fact that, 
as concession rates quoted for any commodity cannot be restricted to new 
traffic O1ily, there might be a loss of revenue on the whole, by reason of the lower 
rates applying to traffic offering at existing rates. 
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INTRODUCTION OF LEGISJ,ATION FOR THE CREATION OF AN ALL-INDIA MEDICAL 
CoUNCIL. 

33. THE HONOURABLE DR. U. RAMA RAU: (a) Will the Government of 
India be pleased to state on what grounds the Health Ministers of the various 
Provinces of India assembled at the recent Health Ministers' Conference in 
Simla vetoed t~ introduction of the Medical Council Bill ? 

(b) Will Government be pleased to lay on the table of the House the 
full pIoceedings of the said Conference? 

(c) Will Government be pleased to state what further action they propose 
to take in the matter? 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-l-HUSAIN: 
{a) and (b). Government regret they are unable to comply with the Honourable 
Member's request, as the proceedings of the Conference are confidential. 

(c) The matter is under consideration. 

ApPOINTMENT OF A WHOLE-TIME COMMISSIONER OF MEDICAL QUALIFICATIONS 
AND STANDARDS. 

34. THE HONOURABLE DR. U. RAMA RAU: (a) Are the Govern-
ment of India contemplating the appointment of a whole-time Commissioner ' 
to supervise Medical Education in this country 1 

(b) Will the post be reserved for an I. M. S. officer! 
(c) Are Government considering the advisability of advertising foe th" 

BBid post both in England and India and selecting a suitable candidate, 
preferably an Indian with British medical qualifications, outside the ranks of 
the Indian Medical Service? 

THE HONOURABLE KHAN BAHADUR MIAN SIB FAZL-l-HUSAIN: 
(a) The Government of India have decided, in consultation with Local Govern-
ments, to create the appointment 'of a whole-time Commissioner of Medical 
Qualifications and Standards on a temporary footing. 

(b) The reply is in the negative. 
(c) Government do not propose to advertise the post, nor do they see any 

reason why officers of the Indian Medical Service should be excluded from con-
sideration merely because of their association with .a particular service. 

THE MANGALORE-MALPE RAILWAY. 

35. THE HONOURABLE DR. U. RAMA RAU: (a) Will the Government 
of India be pleased to state whether the proposed survey of the alternative 
routes of the' Mangalore-Malpe Railway has been completed, and if so, what 
route, coastal or wand, has been decided on 1 

(b) When is the work likely to commence and when is it likely to be 
completed 1 

(c) What will be the approximate coat of its construction! 
THE HONOURABLE MR. J. A. WOODHEAD: The survey has been found 

Dlore difficult than was expected and a revised estimate has recently been 
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sanctioBed. The survey report has not yet been received. It is, therefore, 
impossible at present to answer the Honourable Member's following two 
questions. 

ARRIVAL OF THE WEST COAST MAIL AT MANGALORE. 

36. THE HONOURABLE DR. U. RA..~ RAU: (a) Are the Government of 
India aware that according to the present timings of the South Indian 
Railway the Mangaloremail reaches Mangalore at 6 P.M. daily? 

(b) Are Govprnment aware t,hat letters cannot be delivered on the day 
of arriyal of the mail and that great inconvenience and loss is cause:) to the 
public, especially to business men ? 

(c) Do Government '~rop08e to direct the railway authorities to so alter 
the timings as to. remove this disability? 

THE HONOURABLE MR. T. RYAN: (a) It is a fact that the West Coast 
mail is scheduled to reach Mangalore at 6 P.M. daily. 

(b) Government have not received any representation to the effect that 
serious inconvenience is caused to the public in regard to their post thereby. 
A window delivery of the post is effected at 7P.M., of whil~h the public and the 
mercantile community avail themselveR largely. 

(c) The South Indian Railway lUl.ve now undertakell,..with effect from the 
15th October, to revise their time tables so that the train will-arrive at Mangalore 
at 4-15 P.M. Ordinarily delivery through postmt'n is practicable only if 1he 
mail arrives at 3-30 P.M., but the Postmaster-General will be asked to consider 
whether it is not feasible to arrange a postmen's delivery at the later hour if 
there is any considerable demand for it. 

FORMATION OF A SEPARATE KARNATAKA PROVINCE. 

37. THE HONOURABLE DR. U. RAMA RAU: (a) Are the Government 
of India aware that the Madras Legislative Council has passed a Resolution at 
its meeting held on 8th August, 1929, that urgent steps should be taken for the 
fonnation of a separate Karnataka Province? 

(b) Are Government considering the advisability of appointing a Com-
mittee to enquire into and suggest ways and means for the formation of a 
separate Karnataka Province ? 

THE HONOURABLE MR. C. W. GWYNNE: (a) Yes. 
(b) The answer is in the negative. 

CoNVENING OF A ROAD CoNFERENCE. 

38. THE HONOURABLE DR. U. RAMA RAU: (a) Will the Government 
of India be pleased to state whether they propose to hold a Road Conference 
to consider the various recommendations of the Road Committee ? 

(b) If so, when is it likely to be held and where and what will be its 
composition ? 

THE HONOURABLE MR. T. RYAN: (a) A Conference of the nature 
indicated was held on the 6th and 7th of this month. 
JlICPB(CS) 
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(b) Representatives of all Local Governments, excepting Madras, w~ 
present at the Conference. 
REVISION OF THE PAY AND PROSPECTS OF THE MINISTERIAL STAFF OF THE 

CALCUTTA CuSTOM HOUSE. 
39. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY 

(on behalf of the HONOURABLE SRIJUT LOKENATH MUKHERJEE): (a) With 
reference to the reply given by Government to question No. 196 in the last 
Session of the Council of State on 30th March, 1929, concerning the revision of 
the pay and prospects of the ministerial staff of the Calcutta Custom House, 
is it a fact that while the minimum of the scale of pay of the Printing and 
Stationery Establishment, Calcutta, is the same as that of the Calcutta Customs, 
the maximum of the former is higher than that of the latter 1 

(b) If 80, will the Government be pleased to state the reasons for 80 fixing 
the scales of pay for two establishments both of which are located in Calcutta ! 

(0) Is it,a fact that the pay of the Lower Division clerks of the Calcutta 
Custom House is lower than that of the Lower Division clerks of the Bengal 
Secretariat as well as of the Bombay Custom House and that the pay of the 
Superintendents of the Calcutta Custom House is higher than that of the Head 
Assistants and Superintendents respectively of the Bengal Secretariat and the 
Bombay Custom House 1 

(d) If 80, will the Government be pleased to state the reasons for this 
differential treatment 1 

(e) Is it a fact that--
(i) the pre-war minimum pay of the Lower Division clerks in the Calcutta 

Custom House was Rs. 30 whereas in the Calcutta Post Offices it 
was Rs. 25; 

(ii) that the present ·minimum scale of pay of the Lower Division 
clerks in the Calcutta Custom House is Rs. 45 and that of the 
Calcutta Post Offices is Rs. 50 1 

(f) If 80, will Government be pleased to state ~hat is. t?e r~80n for fixing 
such different scales of pays in two branches of theIr administration! 

(g) Is it a fact that since 1919 the scales of pay of ~ost all the Cen~l 
establishments in Calcutta excepting the Customs establishment were revised 
more than once 1 

(k) If 80, do the Government propose to make a further adjustment in 
respect of the rates of pay in the Calcutta Custom House 1 

THE HONOURABLE MR. E. BURDON: (a) Yes. 
(b) In fixing the rates cf pay not only the cost. of living but the ~t~ 

of the duties performed and the chances of pIOmotIon to ihe upper diVlSlon 
are also taken into consideration. 

(0) Yes. 
(d) While rates of pay in the Customs establishment are fixed, 80 far as 

possible in accordance with the rates of pay given by the Local Government 
to men 'performing similar duties in the same l~lity, i~ is ~ot ~itable or in-
deed possible to have precisely the same graduation as exISts m a gIven office of 
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the Provincial Government. The gradUation has necessarily to be determined 
with reference to the immediate facts, e.g., the strength and composition of 
the office, the prospects of promotion, the relative strength of the higher and 
the lower grades, and so forth. 

(e) (i) No : the pre-war pay of the postal clerks also was Rs. 30 per mensem. 
(ii) Yes. 

(f) The scales of pay in the two branches of the administration were fixed 
by different authorities, and I have no doubt that to some extent the differences 
in the scales are accidental, but I would venture to say that the onus lies 
upon those who would claim that the scales of pay in different branches of the 
administration should be the same and not different. On the further consider-
ation which has been given to the matter as the result of the Honourable Mem-
ber's question the Government of India are satisfied that sufficient reason for 
maintaining the distinction is to be found in the difference in the conditions 
of service in the two Departments in question. 

(g) Yes. 
(h) The Government of India are satisfied that there would be grave ob-

jections to undertaking a revision of the rates of pay of the clerical establishment 
of the Calcutta Custom House, unless t~ could be done as the result of a general 
survey of the rates of pay of clerks in aD Departments subordinate to the Cen-
tral Government to be undertaken in co-operation with similar surveys by the 
Provincial Governments. 

PROVISION OF AN INTERMEDIATE CUSS WAITING ROOM AT MIDNAPUR ON THE 
BENGAL NAGPUR RAILWAY. 

40. THE HONOURABLE MR. MAHMOOD SURRA W ARDY: With reference 
to the reply of Government to my question No. 128 (b) in Volume II, No.6, of 
the Council of State Debates, dated the 21st September, 1928, will the Honourable 
Member in charge of the Railway Department be pleased to state what steps 
have been taken to provide an intermediate class waiting room at Midnapur 
station on the Bengal Nagpur Railway in Bengal? 

THE HONOURABLE MR. J. A. WOODHEAD: The Agent reports that an 
estimate for a new intermediate class waiting room at Midnapore station is 
under preparation. 

PROPOSED RAILWAY BETWEEN CONTAI AND CONTAI ROAD STATION ON THE 
BENGAL NAGPUR RAILWAY. 

41. THE HONOURABLE MR. MAHMOOD SUHRA W ARDY: (a) Will the 
Honourable Member in charge oHhe Railway Department be pleased to state if 
any provision has been made in the current year's budget for the proposed rail-
way line between Contai and Contai Road station on the Bengal Nagpur 
Railway in Bengal '? 

(b) If the answer to (a) be in the affirmative, will the Honourable Mem-
~r in charge be pleased to state why no action has been taken to lay the 
line and. when do the Government propose to begin the actu3.1 work of con-
struction? 

02 
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(c) If the answer to (a) be in theJ}egative, will the Honourable Mem-
ber in charge be pleased to state why no provision has been made in the 

current year's Budget, and when do the Government propose to make such 
-provision ~ 

(d) Will the Honourable Member in charge be pleased to state f the 
Government propose to expedite the work of construction ? 

THE HONOURABLB MR.J. A. WOODHEAD: No provision for the line 
has been made in the current year's Budget, because the available funds have 
been devoted to carrying towards completion of thp, many other construction 
projects in progress. I am afraid it will not be possible to allot funds for the 
project before 1931. 

THE DACCA-ARICHA RAILWAY. 

42. THE HONOURABLE MR. MAHMOOD SUHRA W ARDY: With refer-
ence to my question No. 88, Volume I, No. 19 of the Council of State Debates, 
dated the 13th March, 1928--

(a) Will the Honourable Member in charge of the Railway Department 
be pleased to state what steps have been taken to construct the 
proposed Dacca-Aricha Railway line? 

(b) Will the Honourable Member be pleased to state if the Govern-
ment propose to take up the work early? 

(c) Will the Honourable Member in charge be pleased to lay on the 
table a copy of the report of the Agent, Eastern Benga.l 
Railway, regarding thi~ project? 

(d) Has the attention of the Government been drawn to the report 
published in the Town edition of the Calcutta paper The Statesman 
of 26th July, 1929, that a public meeting at Dacca presided 
over by ihe Nawab Bahadur of Dacca, urged the Government to 
complete the scheme by 1932-33 and to provide money in the 
budget for the same ? 

(e) Will the Honourable Member in charge be pleased to state if the 
Chief Commissioner of Railways received any deputation at 
Mymensingh in connection with this project? 

THE HONOURABLE MR. J. A. WOODHEAD: (a) and (b). I would refer 
the Honourable Member to the reply which I have just given to the Honourable 
Mr. Kumar Sankar Ray Chaudhury on the same subject. 

(c) A copy of the report will be placed in the Library. 
(d) and (e). Yes. 

ENHANCED PRICE OF SALT ISSUED FOR FrSH-CURING. 

43. THE HONOURABLE DR.U. RAMA RAU: (a) Have the fisherlolk 
of the two districts of Malabar and South Kanara recently submitted a. memo-
rial to the Central G.overnment ~tting fo~ ~ their grievances and hardships 
caused by the doubhng of the prIce of salt ISSUed for fish-curing ? 
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{b) Have the Madras Government collected from the curers of these two 
districts alone nearly 4£ lakhs of rupees in four years by doubling the price of 
salt? 

(c) Have fish-curers suffered heavy loss by having had to buy and use 
duty-paid salt from the bazaars owing to the failure of the Madras Fisheri'es 
Department to make timely deliveries of salt at the yards? 

THE HONOURABLE MR. E. BURDON: (a) The answer is in the affirma-
tive. 

(b) The issue price fixed in 1918 was 10 annas a maund, and the price 
was raised to Rs. 1/4 a maund when the yards were transferred to the control 
of the Fisheries Department. The figure quoted by the Honourable Member 
is approximately correct as representing the consequent increase in collec-
tions during the years 1924-25 to 1927-28. The sale of salt at 10 annas a 
maund could only be conducted at a heavy loss to the Government, averaging 
Rs. It lakhs per year during the three years ending with 1923-24; and the 
object of the increase in price was to put an end to this loss. The Govern-
ment of India forego the duty on this salt, but it would be going outside their 
sphere to go further and grant a subsidy to the fish-curing industry by selling 
salt at a loss. It seems unlikely then that the salt could he issued at a cheaper 
rate if the work were transferred from the Fisheries Department to the Salt 
Department. 

(c) The Government of India have no information beyond that 
contained in the memorial referred to in part (a) of the question but have 
made enquiri~s from the Madras Government upon the point. 

TRANSFER OF THE FISH-CURING YARDS IN THE MADRAS PRESIDENCY TO THE 
CONTROL AND MANAGEMENT OF THE CENTRAL GOVERNMENT. 

44. THE HONOURABLE DR. U. RAMA RAU: Will Government be 
pleased to state what action has been taken to give effect 10 the Resolution of 
the Honourable Mr. Ramadas Pantulu moved on 3rd March, 1927, and adopted 
by this Council, relative to the transfer of the fish-curing yards in the Madras 
Presidency to the control and management of the Central Government? 

THE HONOURABLE MR. E. BURDON: The recommendation contained 
in the Resolution adopted by the Council of State was duly considered by 
the Government of India in consultatio~ with the Government of Madras. 
The latter Government pointed out that the transfer of the work of issuing 
duty-free salt for fish-curing to the Salt Department would not neces-
sarily result in a reduction in the issue price, as I have already explained 
in my repJy to the last question; while there was no reason to sup-
pose that the existing arrangement was fraught with any risk to the 
revenue, or involved any duplication of staff and expenditure. On the other 
side, the Local Government explained that the retention of the control of the 
yards in the hands of the Fisheries Department contributed greatly to the 
efficiency of that Department and thus indirectly to the welfare uf the fisher-
folk themselves. These yards being situated in important fishing villages 
()n the two coasts enable the Fisheries Department to reach the fisherfolk 
quickly and effectively and to maintain that close and constant touch with 
them which is essential in order that the Department might accomplish all 
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the various purposes connected with the social, moral and economic uplift 
of the fisher community the attainment of which has been accepted by the 
Local Government as its goal. The Government of India concluded that there 
was no substantial argument in favour of the transfer and much to be said 
against it, and therefore decided that it should not be effected. 
PAY OF THE NON-GAZETTED TECHNICAL ASSISTANTS OF THE EPIGRAPHICAL 

BRANCH OF THE ARCH&OLOGICAL DEPARTMENT, SOUTHERN CIRCLE. 

. 45. THE HONOURABLE DR. U. RAMA RAU: (a) Will Government be 
pleased to state the existing scale of pay of the non-gazetted technical Assist-
ants of the Epigraphical Branch of the Archreological Department, Southern 
Circle? 

(b) Was any time-scale fixed in their case; if not, what was the omission 
due to ? 

(c) Do all these technical Assistants do the same kind of work and 
are they required to possess University qualifications, a sound knowledge of 
Ancient Indian History, proficiency in Sanskrit and one or two South Indian 
languages and aptitude for patient and intelligent research, besides ability to 
decipher and study old and worn out stone and copper plate records 1 

(d) Is there any disparity in their starting and maximum salary and, if 
80, why ~ 

(e) Were memorials submitted to the Government in December, 1928, by 
this class of officers praying for the introduction of a uniform time scale and the 
grant of house rent allowance and other concessions 1 

(j) Were the said memorials returned by the Director General of 
Archreology with the remarks that they ought to have come through the 
proper channel ? 

(g) Was any action taken on their original memorials; if so, what, and if 
not, why not? 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: 
(a.) and (b). The existing scales of pay are :-

(i) Senior Epigraphical Assistant-Rs. 150-10-250 per mensem plus 
special pay of Rs. 50. 

(ii) Second Epigraphical Assistant-Rs. 100-10-250 per mensem. 
(iii) Junior Assistants-Rs. 100-5-150 per mensem. 

(c) Yes. 
(d) The starting and maximum salaries are different because the posts 

are divided into senior and junior and the responsibilities attaching to them 
are not uniform. 

(e) One memorial was irregularly submitted direct to Government and 
others to the Director General of Archreology by individual incumbents of 
the posts. 

(f) The Director General returned the memorials because they were not 
submitted through the proper channel, viz., the immediate head of the 
memorialists' office and the Government Epigraphist. 

(g) No. for the reason given in (f). 
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ASSISTANT ARCHAWLOGICAL SUPERINTENDENT FOR EPIGRAPHY, MADRAS. 
46. THE HONOURABLE DR. U. RAMA RAU : (a) Was the post of the 

Assistant Archreological Superintendent for Epigraphy at Madras filled 
by a reference to the Public Service Commission 1 

(b) What are the credentials and qualifications of the officer, selected by 
the Public Service Commission, which entitle him to the said post 1 

(c) Have the claiIns of the officers already in the Department been consi-
dered before appointing this new incumbent, and, if not, why not 1 

THE HONOURABLE KHAN BABADUR MIAN SIR FAZL-I-HUSAIN: 
(a) Yes. 
(b) The officer appointed is an M.A. in History a":1d E:nno:nic3 of the 

Madras University, received technical training in Epigraphy under Rao 
Bahadur H. Krishna Sastri, the late Government Epigraphist, and is the 
author of many articles and papers upon epigraphical and other archmological 
subjects. 

(c) Yes. The latter part of the question does not arise. 

THE SWEDISH MATCH FACTORY. 

47. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Was the Swedish Match Factory asked by Government and compelled to 
issue shares to the public in India and to base their business on a rupee capital 
and to include a majority of Indian directors 1 

(b) If so, what is meant by the word" Indians" t 
(c) Are similar conditions going to be imposed upon other concerns 

existing at present or to be opened in future for working the resources of 
India? 

THE HONOURABLE MR. J. A. WOODHEAD: (a) No. 
(b) and (c). Do not arise. 

RATES FOR PASSENGERS AND GOODS ON THE DIFFERENT STATE RAILWAYS. 

48. THE HONOURABLE MR. KUMAR SANKAR RAY CHA1JDHURY: 
(a) Will Goyernment be pleased to state in a tabular form the rates 
for passengers and goods of different classes on the different State Railway 
systems? 

(b) Are these rates uniform? 
(c) If the answer to (b) is in the negative, why are they not uniform 1 

(d) Is the variation due to competition; if so, with whom is such 
competition in each particular case 1 

THE HONOURABLE MR. J. A. WOODHEAD: (a) A statement of the 
rates for passengers on all Class I Railways, including the State Railway 
systems, was laid by Mr. Rau on the table of the Legislative Assembly in 
connection with his reply to Mr. Gaya Prasad Singh's question No. 1440 
to the 3rd April, 1929. As regards :rates for goods the information required 
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by the Honourable Member may be obtained by reference to the General 
Classification of Goods published by the Indian Railway Conference Association 
and to the printed Goods Tarifis of the different Railway Administrations. 
To compile and tabulate this information would involve the publication of 
a bulky volume. 

(b) and (c). Entire uniformity is impracticable as financial circumstances 
and other conditions vary on difierent State Railways. 

(d) Certain variations in rates and fares are due to competition with 
other railways and with other modes of transport. The preparation of a 
statement to cover each particular case would involve a very great amount 
of labour which is not considered to be justified. 

SCOPE OF INQUIRY TO BE MADE BY THE INDIAN CENTRAL BANKING INQUIRY 
COMMITTEE. 

49. THE HONOURilLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Does nationalised banking system form part of thc scope of inquiry of the 
Banking Committee. If not, why not? 

THE HONOURABLE MR. E. BURDON: I have inquired and I under-
stand from the Honourable Member that the object of his question is to ascer-
tain whether the establishment of a system of State banks throughout the 
country comes within the scope of the inquiry to be made by the Banking 
Committee. I have already supplied the Honourable Member with a copy 
of the Government of India, Finance Department, Resolution No. F. 2 (4)-F./29, 
dated the 22nd July, 1929, giving the terms of reference to the Committee. 
These terms were decided upon by Government after consultation with the 
Indian Central Banking Inquiry Committee, and I am sure, Sir, that the terms 
of reference are wide enough to cover the head of inquiry suggested by the 
Honourable Member. 

IMPORTS OF COTTON CLOTH FROM ITALY. 

50. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY; 
(a) Have Italian manufacturers of cotton cloth invaded the cloth trade 
of India? 

(b) If so, to what extent? 
(c) Do Government contemplate taking any steps in the matt-er, and what 

steps? 
THE HONOURABLE MR. J. A. WOODHEAD: (a) Imports of cotton cloth 

from Italy have increased during the past few years. 
(b) The extent of the increase may be ascertained from the detailed statis-

tics recorded in the sea-borne trade accounts in the Library. 
(c) The Government do not propose to take any special steps in the matter. 

CONSTITUTION OF THE COUNCIL OF THE IMPERIAL LIBRARY, CALCUTTA. 
51. THE HONOURABLE ME. KUMAR SANKAR RAY CHAUDHURY: 

(IS) Will Government be pleased to state the names of persons appointed to 
the Imperial Library Committee. and how many of them are Indians ? 
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(b) Will Government be pleased to state who selects.. the members of 
the Imperial Library Committee from the different provinces 1 

T~E HONOURABLE KHAN BAHADUR MIAN SIR FAZL-l-HUSAIN: (a) The' 
names of the members of the Council of the Imperial Library, Calcutta, are :-

(1) R. ,Littlehailes, Esquire, C.I.E., M.A., Educational Commissioner 
with the Government of India, ex-ojJicio Chairman. 

(2) The Honourable Justice Sir Philip Buckland, Kt., Puisne Judge, 
High Court, Calcutta. 

(3) Lieutenant~Colonel N. Barwell, Bar.-at-Law, Honorary Librarian, 
Asiatic Society of Bengal. 

(4) Reverend Dr. W. S. Urquhart, M.A., D.Litt., Vice-Chancellor, 
Calcutta University. 

(5) Rai Bahadur Dr. Upendra Nath Brahmachari, M.A., M.D., Ph.D., 
F.A.S.B. 

(6) Mr. H. G. Rawlinson, M.A., F.R.H.S., Principal, Deccan College, 
Poona. 

(7) Mr. A. C. Woolner, C.I.E., M.A., Vice-Chancellor, University of the 
Punjab, Lahore. 

(8) Mr. S. Sinha, Bar.-at-Law, Patna. 
Two of these members are Indians. 

(b) The Government .of India select the members of the Council of the 
Imperial Library from the different provinces after consultation with 
Provincial Governments. 

TREATMENT OF EUROPEAN PRISONERS CONVICTED OF OFFENCES AGAINST 
. PERSON AND PROPERTY. 

52. THE HONOURABLE MR. KUMAR SANKA.R RAY CHAUDHURY: 
(a) Will Government be pleased to state whether Europeans convicted of 
offences against person and property receive any special class treatment as 
Europeans in jails, or not 1 

(b) How many Europeans convicted of offences agaipst person and pro-
pert yare there in the jails in India, and what treatment do they receive in jails in 
India as regards their diet and residence ? 

THE HONOURABLE MR. C. W. GWYNNE: (a) The rules relating to 
oonvicted prisoners vary in detail from province to province. In regard to 
the differentiation now in question, it may be said, broadly, that the principle 
adopted is to establish conditions, which will maintain the health of all prisoners 
and will, at the same time, not impose undue expenditure on the State. In 
pursuance of this principle regard is paid to the previous mode of living of 
prisoners in the rules, relating to diet, bcddir.g and, in some proy nces, to ac-
oommodation. In some provinces the special rules framed for European 
prisoners do not apply exclusively to Europeans, and provision is made for 
their application to Indians whose standard of living is similar to that of 
Europeans. In regard to convicts classed as special class prisoners, no 
distinction is recognised in the rules' between European and other prisoners. 
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(b) The information desired by the Honourable Member, in regard to the 
number of European prisoners, is being collected and will be communicated 
to him in due course. The answer to the first part of the question explains 
the broad principles on which Europeans are treated. If the Honourable 
Member desires more detailed information, I would refer him to the Jail 
Manuals of the different provinces. 

STRIKE OF THE TINPLATE WORKERS AT GoLMURI. 

53. THE HONOURABLE MR. KlllAR SANKAR RAY CHAUDHURY : 
Has the Indian Chamber of Commerce at Calcutta asked the Government of India 
to intervene in the strike of the tinplate workers at Golmuri? If so, what 
steps do Government propose to take in the matter? 

THE HONOURABLE MR. T . RYAN: The reply to the first part of the ques-
tIOn is in the affirmative. As regards the second part, the Chamber has 
been informed that, under section 3 of the Trade Disputes Act, 1929, the ques-
tion whether a Board of Conciliation or a Court of Inquiry should or should not 
be constituted in connection with the strike rests entirely within the discretion 
of the Local Government. 

FORMATION OF A WATERWAYS BOARD IN BENGAL.-

54. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Has the Government of Bengal asked the Government of India to form a com-
mittee of experts to help the Government of Bengal to constitute a Water· 
ways Board? 

THE HONOURABLE MR. T. RYAN: The Government of Bengal have 
informed the Government of India that they propose to constitute an 
expert committee which will examine inter alia the advisability of the formation 
of a provincial Waterways Board. 

TRADE OF THE PORT OF Cm'ITAGONG. 
55: THE HONOURABLE MR. KL1]IAR SANKAR RAY CHA1J'DHURY: 

Did the year 1928-29 close with a heavy decline in the total value of 
trade of the Port of Chittagong? If so, what is the cause and what steps do 
Government propose to take in the matter? 

THE HONOURABLE MR. J. A. WOODHEAD: Yes, there was a decline 
of 17· 09 per cent. in the total value of trade of the port of Chittagong (foreign 
and coasting) during the year 1928-29 as compared with the trade of the port 
in 1927-28, which was a record year. But in comparison with the year 1926-27, 
the total value of-trade of the year 1928-29 showed an increase of 7 ·16 per cent. 
Both the foreign and the coasting trade were responsible for the decline in 
1928-29, but about 57 per cent. of the total decline was due to the fall in the 
average prices of imported salt and exported tea, as compared with the prices 
of these articles in 1927-28. Among the principal articles imported and ex" 
ported, there was a marked decrease in quantity in the imports of rice and 
paddy, cotton piece-goods and iron and steel and a comparatively small decrease 
in the exports of raw jute. On the other hand, the quantity of salt and oil 
imported showed considerable improvement. GQvernment do not consider 
it necessary to take any steps in the matter. 
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SCHOLARSIDPS TO CADETS OF THE TRAINING SmP ,.: DUFJ'ERIN. OT 

56. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY = 
Were some scholarships offered to deserving cadets of the Training Ship' 
" DufIerin " 1 If so, how many, of what nature and by whom have they 
been offered, and was any such scholarship offered by any EUropean firm ? 

THE HONOURABLE MR. J. A. WOODHEAD: The following scholarships-
are open to the cadets of the Training Ship " Dufferin " :-

1. By the Government of [ndia.-Six scholarships yearly, tenable for 
three years, entitling the holder to a remission of half the fees. 
The scholarships are awarded by the Governing Body having 
regard to the suitability of the cadet and the financial position 
of hiB parents or guardians. ' 

2. By the Scindia Steam Navigation Company.-Four scholarships-
(a) Two scholarships yearly, each tenable for three years and each of 

a value equal to half the fees. One is awarded to the cadet 
chosen by the Company whose pare'!lts or guardians are not 
in a position to pay the full fees. The other is awarded to 
the cadet passing first in all subjects at the examination held 
at the end of the first year. 

(b) Two scholarships yearly, each tenable for three years and each of 
a value equal to the full fees. These scholarships are condi-
tional on the cadet undertaking to join the Company as an 
apprentice after the completion of his course on the" Dufferin " 
and to serve as an officer in the Company for five years after 
obtaining his Second Mate's Certificate. 

3. By the Bombay Port Trust.-Two scholarships yearly, each of the 
value of Rs. 100 per month and each tenable for three years 
after the cadet leaves the " Dufferin ", subject to the condition 
that the cadet goes to sea 'on ships belonging to an approved 
firm. These scholarships are awarded by the Governing Body 
from among those cadets who obtain an extra passing out 
certificate. 

4. By the Karachi Port Trust.-Two scholarships of Rs. 30 each per 
mensem, each tenable for three years, one to the son of a 
Karachi Port TrUst employee awl one to the son of a person 
who has been a resident in Sind for not less than 10 years, prefer-
ence being given to a Sindhi. If there is no candidate from the 
former class, the scholarship may be transferred to the latter. 
Scholarship holders are chosen by the Port Trust. 

5. By the Karachi Municipality.-Two scholarships. oi Rs_ 30 each per 
mensem, each tenable for three years, to cadets whose parents 
have been residents of Karachi for not less than ten years. The 
scholarship holders are chosen by the Municipality. 

6. By the Madras University.-Two scholarships of the value of Rs. 60' 
each per men~m, each tenable lor three years to students 
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domiciled within the territorial jurisdiction of the Madras Uni-
veTJIity, who are eligible for admission'to courses of study at the 
University, are desirous of following a career in the Mercantile 
Marine and cannot afford to bear the cost of the necessary train-
ing. The scholarship holders are chosen by the University. 

7. By Mr. R. H. Patuck.-Three scholarships each of the value of 
Rs. 300 per annum and Rs. 300 on leaving, tenable for three 
years and open to Parsee boys only. The scholars are selected· 
in accordance with rules drawn up by the donor. 

All the above scholarships are ortly open to candidates who have in the 
first place passed the Qualifying Examination and have been selected for 
training in open competition. With the exception of the scholarships offered 
by the Scindia Steam Navigation Company, Limited, and Mr. R. H. Patuck, 
all the scholarships have been granted by Government or Public Bodies, and 
none have been offered by European firms. 

OVERPRODUCTION OF QUININE. 

57. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY : 
Is there an overproduction of quinine ~ If so, to what extent and what is the 
reason for it ~ Do Government propose to take any stej:s to utilise the excess? 
If so, what steps ~ 

THE HONOURABLE KHAN BAHADUR MIAN SIR F AZL-I-HUSAIN: It is 
much regretted that the question, not being limited by reference to time and 
space, cannot be answered. 

RESOLUTIONS PASSED AT THE EIGHTH ANNUAL CONFERENCE OF THE EASTERN 
BENGAL RAILWAY INDIAN EMPLOYEES' ASSOCIATION. 

58. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Has the attention 01 Government been drawn to the Resolutions passed at 
the eighth annual conference of the Eastern Bengal Railway Indian Employees' 
Association ~ If so, what steps do the Government propose to take in the 
matter ~ 

THE HONOURABLE MR. J. A. WOODHEAD: Government have seen the 
Resolutions referred to by the Honourable Member. They do not propose to 
take any action till addressed about them by the Agent, Eastern Bengal Rail-
way. 

STOPPAGE OF THE DOWN DARJEELING MAIL AT JALPAIGURI. 

59. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Bas the attention of Government been drawn to the correspondence headed 
A. Jalpaiguri Passengers' difficulties" regarding the stoppage of the down 
Darjeeling mail for two minutes at Jalpaiguri appearing in the Calcutta paper 
Liberty of the 22nd August, 1929? If so, what steps will they take about it 1 

DIFFICULTIES OF SERAJGUNJ PASSENGERS . . 
60. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Has the attention of Government been drawn to the correspondence headed 
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c, Serajgunj Passengers' diffioulties" regarding the disoontinuanoe of the running 
of 86 down train and of severing the connection of 88 down train with 4 down 
Assam malI appearing in the Calcutta paper LWerty of the 22nd August, 19291 
H so, what steps will they take about it ? 

THE HONOURABLE MR. J. A. WOODHEAD: With'your permission, 
Sir, I shall reply to questions Nos. 59 and 60 together. Government have seen 
the correspondence refe,rred to, but obviously it is not possible for them t() 
take any part in the preparation of time tables. These are matters which 
might suitably be discussed by the Railway Local Advisory Committee. 

EXAMINATIONS IN THE POSTAL DEPARTMENT. 
6l. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Has the attention of Government been drawn to the correspondence headed 
"Examination proposal i.ntPostal Department" appearing in the Calcutta 
paper LWerty of the 22nd August, 19291 If so, what steps will Gov-
ernment take about it? 

THE HONOURABLE MR. T. RYAN: Government have seen the 
letter referred to. The points raised in it have already received full considera-
tion, and Government do not proposE; to take any action upon it. 

NUMBER OF CASES OF SEDITION IN THE LAST FrVE YEARS. 
62. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY; 

Will the Government be pleased to state how many sedition cases havlt 
cropped up in India in each of the last five years, how many of them have ended 
in conviction and how many in acquittal 1 

THE HONOURABLE MR. C. W. GWYNNE: A statement giving the inform-
ation asked for for the five years from August 1924 to July 1929 has been 
laid on the table. The Government 01 India haNe no information of the 
results of the trial of 41 persons, some of them are presumably still under 
trial. Enquiries will be made regarding the remainder and the information in 
regard to them communicated to the Honourable Member. 
8taUment 01 proBeCUti01Ul lor ,edition under section 124·A of the 1n4ian Penal Code d'lI,rin(! 

the period 01 five year'lrom AuguBt 1924 to July 1929. 

Number 
of 

Number Number Number 
persons in 

Number regard to 
, Province. of persons of of of whose pro· Remarks.. 

prosecuted. convic- acquit- with- secution 
tiona. tal •. drawals. results 

" are not 
known. 

AuguBt to Deumber 
1924. 

United Provinces .. 2 .. 2 .-
Punjab .. 17· 11 .. 5 ·Inc)udes 

one ab-

Burma .. .. 12 S .. .. I ' sconder. 
4 
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, Number 
of 

Number Number Number Number pel'8Ons in 
Province. of of of of regard to Remarks. , 

convic- acquitta.Is. with- whose pro-persons 
prosecuted. tions. drawals. secution 

results are 
not known. 

1925. 

Bombay .. .. 1 1 .. .. 
Bengal " .. 3 3 .. .. 
United Provinces .. 5 5 • .. .. 
Punjab .. .. 16 6 .. 10 
Burma . . . . 1 .. 1 

1926. 

Bengal .. . . 1 1 .. .. 
Punjab .. .. 2 I .. 1 
Burma .. " 6 5 1 

1927. 

Bombay .. .. 5 2 1 2 .. 
Punjab .. .. 3 3 .. .. . . 
Burma .. .. 29 21 2 .. 6 
Bihar and Orissa .. 1 1 .. 

1928. 

Madras .. .. I) 5 .. . . 
Bengal " .. .10 '9 1 .. 
United Provinces .. 1 1 , .. " 
Punjab .. .. 4- 4 .. . . 
Burma .. .. 7 7 .. . . 
Bihar and Oriasa .. ! 2 .. . . 
January to July 1929. 

Bombay .. . , 1 1 .. ' .. .. 
Bengal .. .. 16 12 2 .. 2 
Punjab .. .. 21 10 .. .. n 
United Provinces .. 8 6 .. 1 1 
Burma .. 2 2 .. .. . . 
Bihar and Orissa .. 6 5 .. 1 . . 

Total " 187 132 7 6 41 

ROCKEFELLER FOUNDATION FELLOWSHIPS. 

63. THE HONOURABLE DR. U. RAMA RAU: (a) Has the Rockefeller 

Foundation of America invited the Government of India to select suitable candi-

dates annually for the award of scholarships for post-graduate study in America, 
in Medicine and Public Health 1 

(b) If the answer be in the affirmative, will Government be pleased to 

state the number and names of candidates selected and awarded such 
scholarships up to the end of 1928 1 I 
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(0) How many have been selected during the current year? 
(d) If none have been selected, will Government kindly explain the 

reason? 
(e) Did candidates demand guaranteed appointments under Government 

<on their return from .America ? 
(f) Was this the main consideration for not sending up candidates this 

year? 
THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: (a) and 

"(b). Fellowships are not granted by the International Health Board of the 
Rockefeller Foundation every year. Five Fellowships were offered to this coun-
try for the first time in 1922 and four more in 1926. The names of selected 
candidates are-

1922. 
1. Dr. Saranjam Khan, B.Sc., M.B.B.S. 
2. Dr. C. R. Edibam, M.B.B.S., D.P.H. 
3. Dr. H. G. D. Mathur, B.Sc., M.B.B.S., l\LR.C.P. (Edin.), D.T.M. & H. 

(London), D.P.H. 
4. Captain (now Major) S. S. Sokhey, I.M.S., M.A., B.Sc., M.D. (Edin.), 

D.T.M. and H. (Eng.). 
5. Dr. A. R. Mehta, M.B.B.S., D.P.H., D.T.M. and H. 

1926. 
1. Dr. Ram Bihari Lal, M.B.B.S. (Punjab), D.P.H. (Oxon.), D.T.M. 

and H. (Eng.). 
2. Dr. A. C. Banerjee, M.B.B.S., D.P.H. 
3. Dr. R. Adiseshan, L.M.S., B.S.S.C., DIP. HYG. (Camb.). 
4. Dr. K. V. Krishnan, M.B.B.S., M.R.C.P. (Edin.). 

(0) None so far. 
(d) The International Health Board of the Rockefeller Foundation are 

still considering the applications which have been submitted to them. 
(e) No. But I may mention for the Honourable Member's information 

that under the conditions laid down by the International Health Board the 
Fellowships are granted only to persons who, on completion of their training, 
have an assured prospect of suitable employment. 

(j) Does not arise. 

USE OF ALARM CHAINS BY PASSENGERS IN RAILWAY TRAINS. 
64. THE HONOURABLE DR. U. RAMA RAU: (a) Have some Railways 

inserted a clause in their bye-laws that the communication cords in railway 
trains, must be used only in cases of danger to person? 

(b) Are prosecutions launched by the South Indilul and Madras and 
Southern Mahratta Railways for pulling the chain in cases where valuable 
things fall down, and are passengers convicted on the strength of this 
bye-law? 
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(c) Have the High Courts in India, to which appeals have been preferred 
against convictions for this offence, held divergent views with regard to the 
right of passengers to pull the alarm chain ? 

THE HONOURABLE MR. J. A. WOODHEAD: (a) and (b). The reply is in 
the negative. 

(c) Government hav~ no complete inforInation on this point, but the ques-
tion is obviously one to be decided on the facts of each individual case. 

THE HONOURABLE DR. U. RAMA RAU: Will the Government call.for 
information ? 

THE HONOURABLE MR. J. A. WOODHEAD: Yes, Sir. 

INTEREST PAID BY THE MADRAS AND SOUTHERK MAHRA'ITA RA ILWAY ON 
CASH DEPOSITS MADE BY THEIR EMPLOYEES AS SECURITY. 

65. THE HONOU'RABLE DR. U. RAMA RAU: Is interest paid by the 
Madras and Southern Mahratta Railway on cash deposits made by their 
employees as security? 

THE HONOURABLE MR. J. A. WOODHEAD: Government have not com-
plete information. Inquiries are being made and the Honourable Member 
will be communicated with later. 

GRANT OF PASSES BY THE MADRAS AND SOUTHERN MAHRATTA RAILWAY TO 
REPRESENTATIVES OF THE TEA CESS COMMITTEE. 

66. THE HONOURABLE DR. U. RAMA RAU: (a) Will Government be 
pleased to state what the functions of the Tea Cess Committee are, where its 
headquarters are and who its Managing Directors are? 

(b) Has the Madras and Southern Mahratta Railway granted first and 
second class passes to six representatives of the Tea Cess Committee to travel 
up and down the line to visit the Indian refreshment rOOInB on this 
Railway? 

THE HONOURABLE MR. J. A. WOODHEAD: (a) The Honourable Mem-
ber is referred to the Indian Tea Cess Act, 1903, a copy of which is in the 
Library and also to the Tea Cess Act Rules which were published in the Gazette 
of India, dated the 12th October, 1904. The headquarters of the Committee 
are at Calcutta. 

(b) Ten representatives of the Tea Cess Committee are granted passes over 
sections of the Madras and Southern Mahratta Railway. 

DEATH OF THE MAHARAJADHIRAJA SIR RAMESHW ARA SINGH 
OF DARBHANGA. 

THE HONOURABLE THE PRESIDENT: Before the Council proceeds 
with further business I have a melancholy duty to perform this morning in ask-
ing Honourable Members to associate themselves with me in the reference I am 
making to the recent death of one of our colleagues, the late Maharajadhiraj~ 
Sir Rameshwara Singh of Darbhanga. He was a Member of this Council from 
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the day of its inauguration, though of late illness had prevented him from 
devoting any great attention to his duties in this House. Most of us are aware 
that he suffered from a disease which precluded the probability of his living to 
any great age, but the news of his death could not but come as a shock to us. 
I am sure I have the full concurrence of Honourable Members in the action I 
propose to take. I am conveying on behalf of the Council to the late Maharaja's 
heir and to the other members of his family an expression of our sorrow and of 
our deep s~pathy with them in the loss that we and they have sustained. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

THE HONOURABLE THE PRESIDENT: I have a Message for the Council 
from His Excellency the Governor General. 

PANEL OF CHAIRMEN. 

" In pursuance of the 'provisions of sub-section (2) of section 63A of the Gov-
ernment of Irulia Act, 1, George Joachim, Viscount Goschen of Hawkhurst, hereby 
nominate the following Members of the Oouncil of State to be on the Panel of 
Ohairmen of the said Oouncil of State: 

In the first pkwe, the Honourable Rai Bahadur Lala Ram Saran Das; 
in the second pkwe, the Honourable Sir Sankaran Nair,. in the 
third place, the Honourable Mr. Kenneth Brand Harper,. and, lastly, 
the Honourable Saiyed Mohamed Padshah Sahib Bahadur. 

(Sd.) GOSOHEN, 
Viceroy and Acting Governor General." 

(The Message was received by the Members of the Council standing.) 

COMMITTEE ON PETITIONS. 
THE HONOURABLE THE PRESIDENT: Under Standing Order 760f the 

Council of State Standing Orders, I am required at the commencement of each 
Session to constitute a Committee on Petitions, consisting of a Chairman and 
four members. The following Honourable Members have at my request kindly 
consented to preside over and serve on the Committee. I accordingly have 
much pleasure in nominating as Chairman of the Committee the Honourable 
Rai Bahadur Lala Ram Saran Das, and as members the Honourable Raja Sir 
Rampal Singh, the Honourable Sir Ebrahim Jaffer, the Honourable Mr. P. O. 
Desika Chari and the Honourable Sir Manmohandas Ramji. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

SECRETARY OF THE COUNCIL: Sir, information has been received that 
His Excellency the Governor General has been pleased to grant his assent to 
tJJ.e mowing Bills which were passed by the two Chambers of the Indian Legis-
lature during the Delhi Session, 1929 : . 
MICPBCS n 
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The Indian Limitation (Amendment) Act, 1929 . 
. The Hindu Law of Inheritance (Amendment) Act, 1929. 
The Presidency-towns Insolvency (Amendment) Act, 1929. 
The Indian Tarifi (Amendment) Act, 1929. 
The Workmen's Compensation (Amendment) Act, 1929. 
The Indian Finance Act, 1929. 
The Trade Disputes Act, 1929. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
, TABLE. 

SECRETARY OF THE COUNCIL: Sir, in accordance with rule ~5 of the 
Indian Legislative Rules, I lay on the table copies of the following Bills which 
were passed by the Legislative Assembly at its meeting held on the 9th Sep-
tember, 1929:-

A Bill further to amend the Indian Boilers Act, 1923, for certain pur-
poses ; 

A Bill to provide for certain matters in connection wit.h the taking of 
the Census; 

A Bill further to amend the Calcutta Pilots Act, 1859, and the Indian 
Ports Act, 1908, in order to vest the control of the Bengal Pilot 
Service in the Governor General in Council; and 

A Bill to provide for the levy of a cess on soft coke despatched by rail 
from collieries in the provinces of Bengal and Bihar and 
Orissa. 

MOTION FOR THE ELECTION OF A PANEL FOR THE STANDING 
ADVISORY COMMITTEE FOR THE DEPARTMENT OF COM-
MERCE. 
THE HONOURABLE MR. J. A. WOODHEAD (Commerce Secretary): Sir, 

I beg to move: 
.. That this Council do proceed to elect in the manner described in the rules published 

in the Home Department Notification No. F. 49, dated the 22nd August, 1922, &8 amended 
by the Home Department Notification No. D. 794-C., dated the 30th January, 1924, a 
panel consisting of 6 members from which 2 will be nominated to serve on the Standing 
COIp.mittee to advise on subjects in the Department of Commerce." • 

I should explain that the Advisory Committee of the Commerce De-
partment was last constituted as a result of elections held in the two Houses of 
the Legislature in September last and that it came into existence in October 
last. It is necessary, therefore, that the Committee should be reconstituted 
for another year. 

The motion was adopted. 
THE HONOURABLE THE PRESIDENT: That motion having been adopted 

by the Council, I announce that nominations tp the panel will be received in 
the Council office up to 11 A.M. on Wednesda.y, the 18th September. 



INDIAN TERRITORIAL FORCE (AMENDMENT) BILL. 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: Sir, I beg to 
move for leave to introduce a Bill further to amend the Indian Territorial 
Force Act, 1920, for a certain purpose. 

The Bill, Sir, is of a very simple nature. It has actually only one point 
in it which is so fully set out in the Statement of Objects and Reasons, that 
I think there is nothing I need say to explain the Bill to Honourable Members 
-of the House. I therefore move. 

The motion was adopted. 
HIs EXCELLENCY THE COMMANDER-IN-CHIEF: Sir, I introduce 

the Bill. 

INDIAN COTTON CESS (AMENDMENT) BILL. 

The HONOURABKLE KHAN BAHADUR MIAN SIR FAZL-l-HUSAIN (Edu-
cation, Health and Lands Member): Sir, I beg to move for leave to intro-
duce a Bill further to amend the Indian Cotton Cess Act, 1923, for certain 
purposes. 

The Bill is of a non-controversial nature. 
The motion was adopted. 
The HONOURABLE KHAN BAHADUR MIAN SIR FAZL-l-HUSAIN: I beg 

to introduce the Bill. . 

INDIAN REGISTRATION (AMENDMENT) BILL. 
THE HONOURABLE MR. C. W. GWYNNE (Home Department: Nomi-

nated Official): Sir, I neg to move for leave to introduce a Bill further to amend 
the Indian Registration Act, 1908, for a certain purpose. 

This is a formal non-controversial measure fully explained in the State-
ment of Objects and Reasons. 

Sir, I move. 
The motion was adopted. 
THE HONOURABLE MR. C. W. GWYNNE: Sir, I introduce the Bill. 

BURMA SALT (AMENDMENT) BILL. 
THE HONOURABLE MR. E. BURDON (Finance Secretary): Sir, I beg 

to move for leave to introduce a Bill further to amend the Burma Salt Act, 
1917, for certain purposes. 

As Honourable Members will see, this is a Bill of very minor importance. 
The only point of substance it contains is an amendment designed to improve 
subsidiary procedure on one small point. 

Sir, I move. 
The motion was adopted. 
THE HONOURABLE MR. E. BURDON: Sir, I introduce the Bill. 
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GUARDIANS AND W.A:RDS(AMENDMENT) BILL. 

THE HONOURABLE MR. C. W. GWYN~TE (Home Department: Nomi-
nated Official): Sir, I move for leave to introduce a Bill further to amend the 
Guardians and Wards Act, 1890, for a certain purpose. 

The object of the Bill, which is non-controversial, is to make specific pro-
vision, which is at present lacking, for the more careful and systematic auditing' 
of guardian and ward accounts of the Courts. It is universally agt'eed that it ~ 
desirable and it would minimise the chances of defalcation of these accounts. 

Sir, I move. 

The motion was adopted. 

THE HONOURABLE MR. C. W. GWYNNE: Sir, I introduce the Bill. 

PROVIDENT FUNDS (AMENDMENT) BILL. 

THE HONOURABLE MR. E. BURDON (Finance Secretary): Sir, I moVlec 
for leave to introduce a Bill further to amend the Provident Funds Act, 1925, 
for certain purposes. 

Honourable Members will see from the Statement of Objects and Reasons 
that the first two purposes are to remove certain defects in the law which we 
are advised operate to withdraw from deposits in provident funds the protection 
which the Act is designed to secure for them. The third purpose is to extend 
the benefits of the Provident Funds Act tothe provident funds of public institu-
tions whose activities are closely connected with the Government. In this 
respect the Bill merely seeks to extend the policy of the Government in a direc-
tion which has already been approved. . 

! Sir, I move. 
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The motion was adopted. 
THE HONOURABLE MR. E. BURDON: Sir, I introduce the Bill. 

INDIAN SUCCESSION (AMENDMENT) BILL. 

THE HONOURABLE MR. C. W. GWYNNE (Home Department: Nomi-
nated Official): Sir, I move for'leave to introduce a Bill further to amend the 
Indian Succession Act, 1925, for certain purpOlieS. 

This Bill is designed to serve two purposes which are clearly explained in the 
Statement of Objects and Reasons. It is intended to remedy a defect and an 
omis&on in our previous legislation. 

Sir, I move. 

The motion was adopted. 

b tHE HONOURABLE MR. C. W. GWYNNE: Sir, I introduce the Bill. 
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CONGRATULATIONS TO MEMBERS ON THE HONOURS 
CONFERRED ON THEM. 

THE HONOURABLE THE PRESIDENT: Before I adjourn the Council this 
morning, I think the House would like me to tender its congratulations, along 
with my own, to two Honourable Members who have since we last met in 
Delhi received honours at the hands of His Majesty the King. (Applause.) 
It is a matter of great pleasure and great satisfaction, I am sure to all of us, 
that the services of the Honourable Sir Charles Watiion and the Honourable 
Major-General Sir Henry Symons, both as s,"rvants of the Government and as 
Members of this House, have been so recognised. (Applause.) I am sure 
the House is- with me in offering them both our heartiest congratulations. 
(Applause.) The remarks that I have made apply equally to another, who 
was till recently also a distinguished Member of this House ; and I propose to 
convey on behalf of the Council to Sir Charles MeWatters our warm congratu-
lations on his Knighthood. 

THE HONOURABLE MAJOR-GENERAL SIR HENRY SYMONS (Director 
General, Indian Medical Service): Sir, I wish to thank you for the kind 
references you have made to the honour conferred on myself and the Honour-
able Members for the way in which they have received them. I can assure 
you that probably no one was more surprised at it than myself. This is not an 
occasion for lengthy remarks. I therefore thank you again and resume my seat. 
(Applause.) 

STATEMENT OF BUSINESS. 
THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN (Edu-

cation, Health and Lands Member): Sir, the list of business for Tuesday, 
the 17th September, 1929, is already in th(hands of Honourable Members. 
On Wednesday, the 18th September,1929, motions will be made for the con-
sideration and passing of the seven Government Bills which have been intro-
duced to-day, copies of which were circulated to Honourable Members on 
Saturday last. Thursday, the 19th, will be devoted to non-official business. 

The Council then adjourned till Eleven of the Clock on Tuesday, the 17th 
.september, 1929. 
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